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1 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

OA No. 470 of 2023 

Public Action Committee and Ors. 	 ...Applicants 

Versus 

State of Punjab and Ors. 	 ...Respondents 

Description of documents 

06.02.24 

19.02.24 

Industry was served with the order dated 04.01.2024 passed 

by the Appellate Authority-cum-Secretary to Govt. of Punjab, 

Department of Science, Technology and Environment, 

Chandigarh whereby the appeal of the applicant industry qua 

the illegal imposition of the Environment Compensation was 

allowed and the matter was remanded to Chairman of the 

Board to reconsider the issue. A copy of the order dated 

04.01.2024 is Annexure R-22. 

PPCB had issued a show cause notice proposing to initiate 

action against the industry and asked the authorised person 

of the industry to remain present on 06.03.2024 for personal 

hearing. A copy of the show cause notice is Annexure R-23. 

Applicant replied to the said notice and a copy of the reply 

sans annexures is attached as Annexure R-24. 

	

20.03.24 	Board again provided an opportunity of personal hearing for 

28.03.2024 and a copy of the same is Annexure R-25. 

	

28.03.24 	Applicant industry also submitted an application to the Board 

not to impose Environment Compensation upon it due to the 

reasons mentioned therein. A copy of the letter is Annexure 

R-26. 
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08.04.24 	Board refused to deduct any amount of Environment 

Compensation and referred the same to the Assessment 

Committee for calculation of the Environment Compensation. 

Further, Regional Office of the Board was to visit the industry 

to verify the compliances made by industry. A copy of the 

order dated 08.04.2024 is Annexure R-27. 

Applicant industry had also obtained NOC of Fire Safety 

Certificate and a copy of the same is Annexure R-28. 

Applicant industry had also submitted an application for 

renewal/ grant of authorisation for collection or storage of 

hazardous and other waste. The same is pending 

consideration. A copy of the application is Annexure R-29. 

Place: Chandigarh 	Through Counsel 

Dated: / )//i/24Att 

[AALOAAGGA] 	[HARM& JAGDEV] 
P/569/05 	 PH/3324/19 

ADVOCATES 
COUNSELS FOR RESPONDENT NO.5 
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ANA)Ocud 
Government of Punjab 

Department of Science, Technology and Environment 

Office of the Appellate Authority Constituted under the Water (Prevention and Control of 

Pollut .)n) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981. 

To 
The Member Secretary, 

Punjab Pollution Control Board, 

Nabha Road, Patiala. 

No.01/SLO/AA/2023/.6 

Dated 6 )i).1),,i)i, 
Sub ect: 	Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, 

Near Hayat Hotel, Amritsar. 

The subject cited appeal has been disposed of by the Appellate Authority-

curr Secretary to Government of Punjab, Department of Science, Technology and 

Env -onment vide order dated 04.01.2024. Please find enclosed herewith a certified copy of 

the aid order dated 04.01.2024 for information and necessary action. 

If-6,144 
olb Senior Law Officer 

Appellate Authority 

End t. No. 01/SLO/AA/2023/ (.2.7 	 Dated 	)42.45.2  

A copy of the above is forwarded to the following for information and necessary 

acti n please: 

/1) Personal Assistant to Secretary to Government of Punjab, Department of Science, 

Technology and Environment, Room No.726, Mini Secretariat, Punjab, Sector-9, 
Chandigarh. 

/2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Amritsar. 

3) M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel, Amritsar. 

irri, te_in 
yu Senior Law Officer 

Appellate Authority 

End t. No. 01/SLO/AA/2023/ 0 	 Dated 512.12(2,2.. 

A copy of the above is forwarded to the Chairman, Punjab Pollution Control 
Boa d, Nabha Road, Patiala for information please. 

tc&h 
Senior Law Officer 

Appellate Authority 

3 - 
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Gavel invent of Punjab, Department of Science, Technology and Environment 

Office )f the Appellate Authority Constituted under the Water (Prevention and 
Cont of of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) 

Act, 1981. 

Appeal No.01/SLO/AA/2023 

Date of Filing:11.01.2023 

Date of Decision: 04.01.2024 

M/s Amar Colour Chem India 

V/s 

Punjab Pollution Control Board 

Pres( it: 1 Mr. Aalok Jagga, Advocate alongwith Mr. H.S Jagdev, Advocate on 
behalf of the Appellant 

2 Er. Vinod Kumar, Assistant Environmental Engineer on behalf of 
Punjab Pollution Control Board. 

Order 

M/s Amar Colour Chem India, Amritsar has filed the present appeal 

again l the order dated 18.11.2022 of the Punjab Pollution Control Board vide which 

Envirc imental Compensation of Rs. 8,37,500/- has been imposed. A prayer has been 

made o set aside the order dated 18.11.2022. 

2) Upon notice, Punjab Pollution Control Board has put in its appearance 

and fi :d reply in the case. The reply was taken on record and copy was supplied to 

the cc insel for the appellant. 

3) Parties were heard. 

4) The counsel for the appellant stated that the Punjab Pollution Control 

Boars in an absolutely illegal and arbitrary manner has imposed Environmental 

Corn ensation amounting To Rs. 8,37,500/- upon the appellant industry vide order 

date(' 18.11.2022 in complete violation of Law laid down by the Hon'ble Supreme 

Cour of India in the case of Deepak Nitrate Limited v/s State of Gujarat reported in 

2004 (6) SCC 402. The counsel further stated that earlier the appellant herein has filed 

an a peal before the Appellate Authority on 20.1.2022 against the orders dated 
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18.10.2( 22 of the Punjab Pollution Control Board whereby the consents to operate the 

industrirliunit under the Water (Prevention and Control of Pollution) Act, 1974 and the 

Air (Pre lention and Control of Pollution) Act, 1981 were unreasonably returned 

/refuse( by the Board. The said appeal was decided by the Appellate Authority vide 

orders r ,ated 16.11.2022 whereby the operation of the industrial plant was allowed by 

imposir ; several conditions but no condition was related to the imposition of 

Enviror nental Compensation. The Board after the passing of the said order on 

16.11.'4- 1)22 by the Appellate Authority has illegally and arbitrary imposed 

Enviror mental Compensation amounting to Rs. 8,37,500/- upon the appellant by 

passin! an order dated 18.11.2022. 

The counsel for the appellant placed on record a copy of office order no. 

517 d; ted 1.1.2021 of the Punjab Pollution Control Board wherein procedure for 

imposi Hon of Environmental Compensation to the industries, other projects, ULBs has 

been E xplained. The counsel stated that the Board has not given any opportunity of 

hearin Ito the appellant before imposing the Environmental Compensation, 

The Counsel further argued that Environmental Compensation can be 

impos d if actual damage has been caused to the environment. In the present case 

the B. and has failed to disclose any damage to the Environment. The counsel 

reque ted to set aside the order dated 18.11.2022 passed by the Board for imposition 

of Ern ronmental Compensation upon the appellant. 

5) 	The officer of the Board reiterated the same facts which have been 

menti ned in the reply and stated that the Board has imposed Environmental 

Comp nsation upon the appellant by following due procedure. The officer stated that 

many mmplaints have been received by the Board against the industry for damaging 

the erIvironment and on 10.10.2022 in the morning, leakage of gas/ acid was observed 

from Ile industry and the same spreaded in the surrounding. The Punjab State Power 

Corps ration Ltd authorities had failed to disconnect to power supply available to the 

indus ry. The Board thereafter had issued directions on 12.10.2022 to seal the entire 

plant end machinery alongwith DG set of the industry. The industry was sealed by the 

Boar officers on 28.10.2022. The industry remained in operation without the valid 

cons nts and in violation to the directions issued by the Board. Due to these violations, 

Envii mmental Compensation amounting to Rs. 8,37,500/- was imposed from the 

rele2 re date of stay order i.e.23.08.2022 till penultimate date of the sealing of whole 
mac pinery i.e. 28.10.2022. 
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6) 	After hearing the parties, I have examined the relevant documents. The 
main g evance of the appellant is that the Board has not extended an opportunity of 
hearins before the imposition of Environmental Compensation and the Board has 
acted i complete violation of law laid down by the Hon'ble Supreme Court of India in 

Deepa Nitrate Limited v/s State of Gujarat. It is observed that the Board has laid down 

the prc ;edure for imposing Environmental Compensation to industries, other projects 

and Ul Bs by passing an office memorandum bearing no. SEE(HQ2)/2021/0MNo.517 

dated )1.10.2021 under the signatures of its Chairman. The contents of the office 

memo andum dated 01.10.2021 are reproduced herein below: 

Office. Memorandum 

Subject: Procedure for imposing Environmental Compensation to 

•the Industries, Other Project & ULBs. 

It has been noticed that some of the officers from the 

Board are imposing environmental compensation to the industries, 

other project rtopcnents and ULBs without giving an opportunity to 

show cause (with or,without hearing) before the Competent Authority. 
The Board has yet to delegate the powers to impose environmental 

compensation to the subordinate offices (EEs/SEEs/CEEs). 

As such, it.has been decided that a show cause notice 

(with or without an opportunity of personal hearing) before the 

Chairman of the Board proposing to impose EC mentioning the 
violations shall be issued to the industry/project proponent/ULBs 

before the imposition of environmental compensation.(EC). No officer 

(EEs/SEEs/CEEs) will , issue any show cause notice or extend 

opportunity of personal hearing to impose environmental 

compensation . to the industry/project proponent/ULB at their own. A 

detailed note/proposal justifying the reasons for imposition of 

environmental compensation shall be placed before the competent 

authority and. only after his approval, notice/speaking orders for 

imposition of environmental compensation shall be issued under the 
signature of Member Secretary/Chairman of the Board as per the 

template issued by the legal branch. Before confirming the 
environmental compensation to any industry/project proponent/ULB, 
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the calculations shall be vetted by the committee constituted by the 

Board for this purpose vide office order no. 312 dated 19.05.2021. 

These order will come into force with immediate effect. 

sd/- 

(Prof. (Dr) Adarsh Pal Vg) 

Chairman 

7) The office memorandum dated 1.10.2021 issued by the Punjab Pollution 

Contra! Board provides for at-least four essential features which are required to be 

compli td before the Environmental Clearance is imposed. The important features of 

the of ce order of the Board summarized are i) Placing of the matter before the 

Comp tent Authority justifying the reasons for imposition of Environmental 

Comp ,nsation. ii) The issuance of a show cause notice (with or without an opportunity 

of per onal hearing) to the industry, project proponent, ULBs before the Chairman of 

the E )ard proposing to impose Environmental Compensation mentioning the 

violati ins therein. iii) Before conforming Environmental Compensation to any industry 
proje A proponent, ULB the calculations shall be vetted by the committee constituted 

by the Board for this purpose vide office order no. 512 dated 19.5.2021 and iv) passing 

of spe eking orders for imposition of Environmental Compensation. 

8) In view of the facts recorded herein above, the case in hand is remanded 

and ir( iegated to the Chairman of the Punjab Pollution Control Board with a direction 

to reci msider the case in accordance with the contents and elements contained in 

office order no.517 dated 1.10.2022 issued by the Board for imposition of 

Enviro nmental Compensation. The Chairman, Punjab Pollution Control Board will 

pass fresh order in the case accordingly. 

9) The appeal stands disposed of in above terms. The file be consigned to 

recor 

04 C 1.2024 

Proi ounced. 
Certified Copy 

j 
Senior Law CrIlloer 
Appellate Authority 

Government of Punjab 
Oeptt. of Science, Technolw-r 

Find revirrn— • 
; 	 ' • 

Sd/- 
(Rahul Tewari, IAS) 

Appellate Authority 
-cum- 

Secretary to Government of Punjab, 
Department of Science, Technology 

and Environment, Chandigarh. 
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Pi /WU e)(uK,e-di  

PUNJAB 

PUNJAB POLLUTION CONTROL BOARD 
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar 

Tell Fax:- 0183-2581420 	Website:- www.ppcb.govjn 	email:- seezoasr@yaho .com 

No. 582_ 	 Regd. 	 Date: 
To 	

l os.\ 

M/s Amar Colour Chem India, 
26 - Focal Point, 
Amirtsar. 

Sut 	Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
& Control of Pollution) Act, 1981. (24210653) 

Whereas, it is obligatory on the part of the industry to obtain the consent 
to stablish (NOC) u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 and 
u/: 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 before 
est iblishing / expansion of the industry. 

And whereas, it is also obligatory on the part of the industry to obtain 
cor sent to operate an outlet under the Water (Prevention & Control of Pollution) Act, 
19 4 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the industry. 

And whereas, it is mandatory on the part of industry to install proper and 
ad( luate pollution control devices so as to ensure that the concentration of various 
pol itants in effluent/emissions being discharged by industry, confirms to the 
eff lent/emission standards as prescribed by the Board. 

And whereas, Regional Office, Amritsar has reported that continues 
col liplaint by Sh. Davinderpal Singh owner of M/s T.K Rubber, Plot No. 24-25, Focal 
Po it, Amritsar is being filed in this office on regular basis against the subject cited 
inc istry namely M/s Amar Color Chem, Plot No. 26, Focal Point, Amritsar. 

And whereas, this office has taken action on the complaints time to time 
an also Board has taken several actions in regard to the complaints. The complainant 
ha also filed the complaint in Hon'ble NGT, New Delhi titled as Public Action Committee 
&I rs vide 0.A No. 470 of 2023. 

And whereas, the detail of action taken by the Board for redressal of the 
co iplaint and several events on the basis of the complaint are detailed as follow:-
Re larding imposition of environmental compensation Rs. 837500/- Earlier directions 
WE e issued to the industry u/s 31- A of Air (Prevention & Control of Pollution) Act, 
19 1 and u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 for 
di1 onnection of the electric connection of the industry. Due to court case, the PSPCL 
au lorities failed to disconnect the power supply available to the industry. Accordingly, 
dir kctions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 & 31-A of Air 
(P wention & Control of Pollution) Act, 1981 issued vide no. 3333-37 dated 12.10.2022 
is5 red to seal the entire plant & machinery along with D.G. Set of the industry 
irr nediately was police protection. The industry not open the gate or allowed to seal 
th plant and machinery, but same was sealed by the officers of the Board on 
2E 10.2022 . 

And whereas, the industry remain in operation without valid consents of 
th Board and in violation to the directions issued u/s 33-A of Water (Prevention & 
0 ltrol of Pollution) Act, 1974 & 31-A of Air (Prevention & Control of Pollution) Act, 
1!!!31 of the Board. Due to abovesaid violations the EC of amounting Rs. 837500/- was 
in 2osed vide letter no. 3672-73 dated 18.11.2022 to the industry which was calculated 
fr m the release date of stay vacate order i.e. 23.08.2022 till penultimate day of the 
si )ling of whole machinery I.e. 28.10.2022. 

And whereas, M/s Amar Colour Chem India, Amritsar has filed appeal 
b fore Hon'ble Appellate Authority of the Board against the order dated 18.11.2022 of 
ti Punjab Pollution Control Board vide which Environmental Compensation of Rs. 
8 37,500/- has been imposed before . A prayer has been made to set aside the order 
d ted 18.11.2022. Hon'ble Appellate Authority has been disposed off the appeal filed by 
tf industry vide order dated 04.01.2024. 
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And whereas, The extract of the order passed by the Hon'ble Appellate 
Authc -ity are reproduced as under:- 

"After hearing the parties, I have examined the relevant documents. The 
main grievance of the appellant is that the Board has not extended an opportunity of 
hear, 1g before the imposition of Environmental Compensation and the Board has acted 
in co 'iplete violation of law laid down by the Hon'ble Supreme Court of India in Deepak 
Nitra 9 Limited v/s State of Gujarat. It is observed that the Board has laid down the 
prod Jure for imposing Environmental Compensation to Industries, other projects and 
ULB. by passing an office memorandum bearing no. SEE(HQ2))2021/0MNo,517 dated 
01.1 '.2021 under the signatures of its Chairman." 

And whereas, the office memorandum dated 1.10.2021 issued by the 
Punj. b Pollution Control Board provides for at-least four essential features which are 
requ ed to be complied before the Environmental compensation is imposed. The 
impc Cant features of the office order of the Board summarized are:- 

i) Placing of the matter before the Competent Authority justifying the reasons for 
imposition of Environmental Compensation. 

ii; The issuance of a show cause notice (with or without an opportunity of personal 
hearing) to the industry, project proponent, ULBs before the Chairman of the 
Board proposing to impose Environmental Compensation mentioning the violations 
therein. 

iii Before conforming Environmental Compensation to any industry / project 
proponent, ULB the calculations shall be vetted by the committee constituted by 
the Board for this purpose vide office order no. 512 dated 19.5.2021. 

IN I The passing of speaking orders for imposition of Environmental Compensation. 

And whereas, in view of the facts recorded herein above, the case in hand 
is r( rianded and relegated to the Chairman of the Punjab Pollution Control Board with a 
dire ;tion to reconsider the case in accordance with the contents and elements 
con 3ined in office order no.517 dated 1.10.2022 issued by the Board for imposition of 
Env -onmental Compensation. The Chairman, Punjab Pollution Control Board will pass a 
fre$ order in the case accordingly. The appeal stands disposed of in above terms. 

And whereas, original Application No. 470 of 2023 titled as Public Action 
Cor mittee & Ors filed before the Hon'ble NGT, New Delhi The complainant has filed a 
cor plaint before the Hon'ble National Green Tribunal, New Delhi alleged that the 
ind stry is running on ZLD but has been damaging the environment by releasing toxic 
gac ?s, fugitive fumes in ambient air as well as discharging harmful effluents in the 
dory iestic sewer illegally and in a very unscientific way, resulting in serious health 
reli Led problems for residents, for workers of factory and public at large. 

And whereas, the Hon'ble National Green Tribunal (NGT), vide order 
Au ust 10, 2023 constituted a Joint Committee of three members comprising of One 
ref esentative from State Pollution Control Board, Punjab, One representative from the 
CP B and One representative from Collector /DM, Amritsar. The Committee is directed 
to isit the place and submit the factual and action taken report on extent of violation 
an reasons for not taking action under Water Act, 1974 and Air Act, 1981 within four 
we. ks. The State PCB will be the nodal agency for coordination and compliance. It has 
dir cted by the Hon'ble NGT in the order dated 10/08/2023, as follows: - 

"We deem it just and proper to call a report on the matter in issue in 
pr.( ;ent Original Application, from a Joint Committee constituted on the above cited 
mz ter." 

And whereas, in compliance to Hon'ble NGT order committee comprising 
of he following members was composed:- 1. Sh. Nikas Kumar, 1AS, SDM, Amritsar-11 

minated by District Magistrate, Amritsar) 2. Sh. J P Meena, Scientist-D, CPCB 
(N minated by CPCB, RD, Chandigarh) 3. Er. Sukhdev Singh, EE, PPCB, RO, Amritsar 
(N dal Officer, nominated by PPCB). 

And whereas, the committee has been vested with mandate to visit and 
in ect the site in question and vested with following scope vide order dated 
10 )8.2023. 

And whereas, the Hon'ble National Green Tribunal has also directed to 
re pondent no. 2, 4 and 5 to submit an affidavit separately. Accordingly a reply in the 
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shape )f affidavit was prepared and was filed before the Hon'ble NGT after vetting from 
the cc npetent authority of the Board. 

And whereas, the Hon'ble National Green Tribunal, New Delhi on dated 
06.02 ).024 has passed following orders:- 

1. c rievance in this Original Application is in respect of violation of environmental 
orms by respondent no. 5, M/s Amar Colur Chem India, Plot No. 26, Focal Point, 
mritsar. The Tribunal by order dated 10.08.2023 had constituted a Joint 
ommittee and had called for the report from the Committee. The Joint 
ommittee has submitted the report dated 21.11.2023 and the said report 
ontains following salient observations about the unit in question. 

2. perusal of the above salient observations by the Committee reveals that the 
aspondent no. 5 has defaulted and violated the requisite norms. 

3. earned Counsel for the applicant, during the course of argument, has produced 
he order dated 12.01.2024 passed by the Punjab Pollution Control Board revoking 
he Consent to Operate (CTO) granted to respondent no. 5. He is directed to place 
in record the said order by way of an affidavit. 

4. '' ,leither the Counsel for respondent no. 5 nor the Counsel for PPCB are aware of 
iny such revocation order. Hence, they are granted liberty to obtain instructions in 
his regard 

5. ;o far as the issue of imposition of EC for past violation is concerned, the PPCB 
,vill file the fresh report within three weeks disclosing the action taken in this 
egard. 

6. [t is also the submission of the Counsel for the applicant that though the CTO has 
)een revoked, yet respondent no. 5 unit is functioning. PPCB will duly look into 
this aspect of the matter. If the CTO has been revoked, then the concerned 
authorities will ensure implementation of the said order, if there is no illegal 
impediment in this regard. Hon'ble NGT has directed to file reply before next date 
hearing i.e. 16.04.2024 through e-mail. Recent complaint against the industry and 
revocation of the consent under Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, a complaint regarding pungent odor and emitting black 
smo e was received telephonically from the prop. of adjoining unit. Accordingly, area 
undo r complaint was visited on 08.12.2023 and pungent odor being released from the 
indu try observed from the roof of the adjoining unit. 

And whereas, this office asked GSPL through e-mail dated 09.12.2023 to 
subs  It consumption of PNG by the industry from last 06 months. Accordingly, GSPL has 
subr lifted record vide e-mail dated 11.12.2023 and as per record submitted 
con! !motion of PNG by the industry is zero from 24.09.2023 to upto 30.11.2023. It 
revE ils from the record submitted by GSPL that the industry is not using PNG as fuel in 
its oiler and is using non-consented fuel. In light of the observations/violations 
obsc wed by the Joint Committee as well as complaint received from the adjoining 
in& try and record submitted by GSPL regarding non-consumption of PNG (consented 

fuel 
And whereas, consent to operate under Air (Prevention & Control of 

Poll tion) Act, 1981 was revoked vide Zonal Office, Amritsar letter no. 164 dated 
22.( 1.2024. But the industry has obtained auto renewal of the consent to operate 
undlir Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control 
of ' ollution) Act, 1981 through OCMMS system of the Board which are valid upto 
25. 2.2026. Special condition of the Board regarding audit/study from IIT, Delhi. 

And whereas, it is pertinent to mention here that earlier a special 
cor iition was imposed to the industry while granting CTO under Air (Prevention & 
Cor :rol of Pollution) Act, 1981 and Water (Prevention & Control of Pollution) Act, 1974 
as nder: - 

Thn industry shall get the environmental audit/study regarding adequacy of Effluent 
tre tment plant, Air pollution Control Devices installed for control of fugitive emission 
fro various processes, from IIT Delhi on its own cost within 3 months. But till date the 
ind istry has failed to submit audit/study report from IIT Delhi. 

And whereas, opinion of SLO of the Board Vide above e-note dated Senior 

Lao Officer of the Board has opined as under:- 
37 
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1. " he Hon'ble National Green Tribunal has passed order dated 1.12.2023 in the 
3se. In para no. 3 of the order, it is mentioned that Joint Committee has 
ibmitted the report dated 21.11.2023 which reflects non-compliance and 
iolations by the project proponent respondent no.5 and objections to the report 
f the committee has also been filed by the applicant. The objections filed by the 
pplicant to the Joint Committee report may be downloaded from the website of 
ie Hon'ble National Green Tribunal. 

2. bough the Hon'ble Tribunal has allowed the prayer of the counsel for respondent 
io.5 i.e M/s. Amar Colour Chem India to file reply / response to the reports, but 
he Board may also act on the joint committee report in reference to non-
ompliances and violations as mentioned in the report of the Joint Committee. 

3. he Board may examine the Joint Committee report and then issue notice 
lisclosing the violations to M/s. Amar Colour Chem India with an opportunity of 
searing before the Competent Authority, so that necessary action is taken by the 
3oard on the report of the Joint Committee. 

And whereas, in view of the above Regional Office recommended that 
abov all mentioned sequence regarding non compliances observed by the Joint 
Corn iittee (constituted by Hon'ble National Green Tribunal, New Delhi), and 
recoi emendations of the said committee, Imposition of environmental compensation Rs. 
837`')0/-, Case pending before Hon'ble NGT, New Delhi, Recent complaint, Revocation 
of o nsent under Air (Prevention & Control of Pollution) Act, 1981, Auto renewal of 
cons I !nts obtained by the industry under Water (Prevention & Control of Pollution) Act, 
197,1 and Air (Prevention & Control of Pollution) Act, 1981 through online system and 
spec al condition of the Board regarding audit/study from IIT may be considered during 
pers anal hearing before the competent authority of the Board which has already been 
apps )ved. 

And whereas, it is pertinent to mention here that Honible National Green 
Trib nal vide order dated 06.02.2024 has directed PPCB to file the fresh report within 
thre weeks disclosing the action taken w.r.t. imposition of EC for past violation is 
con 2rned. 

And whereas, the industry is violating the provisions of Water (Prevention 
& C ntrol of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, it has now been proposed to initiate action against the 
ind istry under the Water (Prevention & Control of Pollution) Act 1974 as amended in 
191'3 & Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

As such, you are, hereby given an opportunity of personal hearing, to file 
obji ctions, if any, on the proposed action before the Chairman of the Board at 
Val waran Bhawan, Nabha Road, Patiala on 06-03-2024 at 11.00 AM failing 
whi :h it will be presumed that the Project Proponent has nothing to say and the Board 
sha I go ahead to take action as proposed under the Water (Prevention & Control of 
Pol ition) Act, 1974 & Air (Prevention & Control of Pollution) Act 1981 without giving 
and further notice / opportunity. 

En 1st. No. 	 

A copy of the above is forwarded to the Environmental, Engineer, Punjab 
Pol ton Control Board Regional Office, Amritsar for information and necessary action. 
He is requested that this letter must be delivered to the industry well before 
the date of hearing. 	

\47.11,-Nt 
Environmental Engineer 

For Senior Environmental Engineer 

L 

Environmental Engineer 
For Senior Environnv9talEngineer 

Dated.  ri rt 	.t.,  ,--ti 

38 
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Befo .e The chairman Punjab Pollution Control Board Patiala 
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To 

1, 

.ar Colour. Chern.India 
. 	. 

.• 
A GOVERNMENT RECOGNIZED EXPORT HOUSE 

Matiufasturers, ImporterS4 Exporters of Basic Dyes, Chemicals & Pharma Raw Materials 

2. 
That before .,ountering the allegations raised against the answering respondent, the 

answerin; , respondent would like to explain the process of working which 

basic dyes from different suppliers and to the 
includes purchase of the 

standard 3e the same as per the market requirement. The major products 

manufac ured by the answering respondent includes Auramine Yellow Dyes and 

Malachi e Green Dye. In the unit of the answering respondent, in order to 

manufa ture Auramine Yellow with the strength of 3 0%, the process involves of 

mixing the basic yellow colour and glycerin and then stirred and steamed at a 

articu ar temperature. No evaporation of the material in the environment is 
.p .,.  
being 7 lade. After presenting the' same, the material is transferred to the storage 

THE CHAT] !MAN 

PPCB 

PATIALA 

Reply with  •ecrard to letter bearing no. 582' dated 19-02-2024  

I . That briefly st: ted, the answering respondent was established in 	ar____trp and 

was engage i in procuring the dyes in powder form from the units manufacturing 

dye and dy intermediate for carrying out mixing and blending process of pure 

form of thi dyes to get standardised dyes of the desirable purity, which was/is 

needed by the textile units. The firm is registered with the Registrar of Firms 

and Socie Les in the name of AMAR COLOR CHEM (INDIA). A copy of the 

Form-A howing the registration of the firm is attached herewith as 

ANNEXT RE R-1. 

C 

L. 
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tanks. Sut ;equently the material is packed after following the set proCedure. 

Same is 	procedure for manufacturing of OIL GREEN Dye. The detailed 

process of manufacturing along with the process charts is attached herewith as 

ANNEX1. RE R-2. 

3. That it is a...,posite to state herein that during the standardisation, neither any 

evapora. tic .1 of the material takes place nor any water effluent is being 

discharges' ,. Still, on the asking of the Punjab Pollution Control Board, the 

answering respondent had installed an ETP to treat the untreated effluent from 

the Indus y, if any. The same had already been informed to the Board vide 

letter date 14.10.2021, copy of which is attached herewith as ANNEXURE R- 

3. 

4. Although, tl-  same was not even required but still, the answering respondent had 

set up th ETP. So much so, the answering respondent is hereby placing on 

record th Feasibility Report on Water Pollution Control Measures made by 

C 
	Universal Enviro Engineers, Fatehgarh Churian Road, Muradpura, Amritsar, 

whereby, it has been certified that the ETP installed at the Industry of the 

answerinl respondent is as per the norms of the Punjab Pollution Control Board 

(PPCB). Copy of the Feasibility report along with the certificate dated 

03.06.20: 1 is attached herewith as ANNEXURE R-4. 

5. FALSE C )MPLAINTS AND REGULAR COMPLIANCES BY THE 

APPELL 	That the answering respondent unit had been a regular victim of 

the harashment by appellants who are repeatedly filing false complaints against 

the ansys 3ring respondent. Such complaints have been found to be false on 

various ( ccasion. For illustration, attention of this Hon'ble Tribunal is invited 

towards proceedings recorded by PPCB on 03.01.2022 wherein appellant 

complaii ed that answering respondent is still continuing operations in the unit 

inspite c 7 closure order. Accordingly, on 02.01.2022 visit was conducted and it 

1.111111111111111Rinimiiiiiii-.1 
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wtIs tbund 1 ‘nt unit was Closed nod there is no operation:4, Complaint wtu thus 

tbund to be 

6.Thnt first nppt nl was preferred by the answering respondent. 'Industry against the 

order dated 10.01.2022 wherein the PPCB had issued an order ol sealing of the 

plant alonu, with the 00 Sets of the answering respondent. industry and further 

the renewal of consent to operate, had been illegally declined by the Respondent 

No. 4 BoI rd. The said appeal was disposed of by the Ld. Secretary on 

06.05.2022 and had held that the action or the Board by relying upon the alleged 

report whit h vas prepared by the Department of Chemistry, Guru Nanak Dev 

University. Amritsar pertained to Germany and it did not. have any applicability 

to India. Farther, it had been clarified that the chemical being produced by the 

answering respondent Industry, is not banned in India as alleged in the order 

dated 10.0 L.2022 and the order dated 10.01.2022 was set aside. A copy of the 

disposal o der of the first appeal dated 06.05.2022 is ANNEXURE R-5. 

_ 7. That thereaft :r again the consent to operate was revoked by the PPCB unilaterally 

on 08.07.: 022, against which the answering respondent had approached the Ld. 

Secretary and filed an appeal which was again disposed of on 18.08.2022 

whereby iberty was given to the answering respondent to make necessary 

complian es and thereafter apply for fresh consent under the Water (Prevention 

& Contrc of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act, 198 . Pursuant to the said order, the answering respondent had undertaken 

all the ne ;essary compliances and had submitted an application in this regard for 

obtaining the consent to operate online on the online Portal on 29.08.2022. 

8. That the al ove said application to obtain consent was returned on 05.09.2022 

along wi h scrutiny details wherein certain clarification had been sought by the 

Respond nt Board from the answering respondent which is duly reflected on the 
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Portal und( r the Head-Scrutiny details, a copy of the same is attached herewith 

as ANNE) URE R-6. 

9. The answerir 3 respondent thereafter immediately made all the compliances and 

again sub] 'lifted a fresh application to obtain the consent to operate on 

15.09.202 However, despite submitting a detailed compliance report along 

with the al plication form, the PPCB, in an unreasonable manner, had returned 

the same c n 26.09.2022 by simplicitor stating that the attachments along with 

the applicE ions being corrupt files, could not be downloaded and therefore, the 

same was returned to resubmit the same. A copy of the said scrutiny details 

dated 26.01 x.2022 is attached herewith as ANNEXURE R-7. 

10. That the c'3ove said action of the Board was though uncalled for, however, in 

order to run the Industry, the answering respondent had no other option, but to 

again, on 1)8.10.2022, submit a fresh detailed application for obtaining consent 

to operate along with all the detailed compliance report reflecting that all the 

compliancas /clarifications which have been sought from the answering 

responder Industry, have been duly met with. 

11. That it is pertinent to mention herein that the Board did not consider the said 

applicatio 1, however, on 12.10.2022, the Board, while overreaching the 

procedure had issued directions U/s 33 (A) of the Water Act and U/s 31 (A) of 

the Air A :t, thereby ordering the sealing of the entire plant and machinery along 

with the )G sets of the Industry. A copy of the letter dated 12.10.2022 is 

attached I: erewith as ANNEX URE R-8. The only reason mentioned therein was 

that since the Industry is operating without valid consents and further regular 

complains are being received against the Industry and the compliance for 

disconne don of the electricity connection by the PSPCL pursuant to the alleged 

direction; issued on 30.08.2022 is pending. Pursuant to the same, on 

13.10.20:' 2, the Board had partially sealed the Unit. 
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12. That ehallen 3ng, the same the answering respondent had yet again approached 

the 1,d. Auth wity-Cum-Principal Secretary,  Department of Science, Technology 

& Env I roni ':Acnt, Punjab Civil Secretariat, Chandigarh by filing appeal 

N o.20/S1-Q/ \A/2022 titled as Amur Colour Chem India Versus PPCB. The said 

appeal was lisposed of on 16.11.2022. While disposing of the said appeal, the 

Author ;y had allowed the industrial Unit of the answering respondent to 

operate sub 'Iect to certain conditions which are mentioned at Sub Clause (a) to 

(h) of para no.8 of the order dated 16.11.2022. For ready reference, the said 

conditions re reproduced hereinbelow: - 

`8. In vie,  7 of the above recorded facts and the undertaking given by the 

Counsel ved th the consent of the appellant, I hereby allow the operation of the 

industriall nit subject to the following conditions that: 

a)The appellai 

pollution 

b)During the 

industrial 

system a 

material 

pollutior 

pollutior 

c)The effluei 

be made 

d)The appell 

six ves. 

t shall connect all the 8 vessels of the industrial unit with the air 

ontrol system within six months from today. 

3eriod of six months, the appellant shall use only two vessels for 

process and purposes which are connected to the air pollution control 

Id the remaining six vessels shall only be used for storing the raw 

it would however be ensured that such storage should not lead to any 

I and shall not be used for any purpose which leads to any sort of 

or any sort of emission generation. 

t treatment plant with treatment material/culture and component shall 

operational. 

Int may connect vessels to the air device in a block wise manner but all 

is must be connected within 6 months. 
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e)The appellar t shall only put into use the block-wise vessels to industrial use with 

prior con ent of the Board which have been connected with the air pollution 

control s) :Stem. 

f) The orders dated 21.02.2022 and 06.05.2022 earlier passed by the Appellate 

Authorit?: in the appeal case filed by the appellant with regard to restrictions 

imposed n the case shall also remain operative. 

g)The industt,r shall take extra care and adequate precautions to avert any kind if 

incident vhich may cause pollution. 

h)The industi y would follow all relevant guidelines issued by PPCB from time to 

time. 

A copy HA' the order dated 16.11.2022 is already attached with the petition as 

ANNE)i 'URE P-13. 

13. That the only conditions which were levied, were for connecting the vessels of 

the Uni, with the air pollution system and that too, in a phased manner, as 

describe d therein. Still further, the other compliances were ordered to be made 

which v, ere being made by the answering respondent industry as per the order in 

strict() ensu. However, firstly, as per the order, the Unit of the answering 

respond :mt was never opened within the 5 working days from the issuance of 

the ord, r. Rather, instead of opening the Unit or de-sealing the entire plant and 

machin Ty, the Board served the impugned letter dated 16.11.2022 upon the 

answer rig respondent vide which, in an illegal and arbitrary manner, they have 

levelle4 an environmental compensation amounting to Rs.8,37,500/- upon the 

answer ng respondent Unit for a period of 23.08.2022 till 28.10.2022. A copy of 

the im )ugned letter is attached herewith as ANNEXURE R-7. The central 

polluti .)11 control board water permission form is ANNEXURE R-9. 

14. That t: ereafter, it is only on 25.11.2022 that the Board had opened the Unit of 

the ar E;veering respondent and a report was prepared by the officers of the 
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Respondert Board dated 25.11.2022. Still further, on the same day i.e., on 

25.11.2022 , the Board, vide its letter bearing Endorsement No.3770 dated 

25.11.202 had issued directions to the Punjab State Power Corporation Limited 

for restora: ion of the electricity connection for 6 months with immediate effect. 

Copy of lc :.ter dated 25.11.2022 is attached herewith as ANNEXURE R-10. 

15. That cha .enging the notice ,dated 18.11.2022, wherein the environmental 

compensa ion of Rs.8,37,500/- has been levied, the answering respondent filed 

an appeal bearing Appeal no.01/SLO/AA/2023. The same is decided in favour 

of answer ng respondent. 

6. That mo] 3over, the Board had yet again revoked the consent granted to the 

answerin ; respondent vide its order dated 09.03.2023. Aggrieved against the 

same, t17'.;: answering respondent again approached the Ld. Authority-Cum-

Principa Secretary, Department of Science, Technology & Environment, 

Punjab Civil Secretariat, Chandigarh by way of filing Appeal 

no.12/S] .0/AA/2023, which vide order dated 31.05.2023 while observing the 

fact that the answering respondent had been complying with the environmental 

norms :.nd conditions imposed upon it, directed the answering respondent to 

apply f esh for obtaining consent and also directed the Senior Environmental 

Engine( r namely Sh. Harpal Singh not to deal with the consent application of 

the ans vering respondent and di•re,ctly put the said case to Senior Environmental 

Engine Jalandhar who will move the case to Chief Environmental Engineer, 

Jalandl ar. A copy of the said order dated 31.05.2023 is ANNEXURE R-11. 

In addltion to above reply 14 suggestion were given by NGT and the para wise 

reply t ) the 14 suggestions are given below as- 

17. 	In :he process of standardisation of dyes, there is no discharge of any kind of 

effluelt nor are any toxic gases or fugitive fumes released. Still, the answering 

respo dent welcomes the stringent surveillance by the respondent Board. 
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18. The tl nit had already applied for the permission from Central Ground Water 

Authorit:, (CGWA) for ground water abstraction vide application no. 

2024010 1047018. The status of the same is pending. A copy of the application 

is ANNE. KURE R-12. 

19. The init had installed electromagnetic flow meter & log book is duly being 

maintain .d. A copy of the photograph of meter and log book is ANNEXURE 

R-13. 

20. The .ext suggestion is that Emergency Preparedness plan based on hazard 

identific Lion and risk assessment and disaster management plan should be 

implemented in the unit. The unit is in the process of implementing the same 

and the same would be done as early as possible. For this purpose the 

responds 1-it has already prepared on site emergency plan and copy of the same is 

ANNE) LIRE R-14. 

21. That respondent submits that it is not the business of trading of Acetic Acid, 

Sulphur Acid, Oxalic Acid etc. as there is no sale of the same. However, 

respond nt still wishes to make all efforts to avoid any conflict. Therefore, the 

unit hac already approached the officials of the Board for getting the NOC for 

the said purpose but the same is not being provided to the unit without giving 

any rea: xis. It is therefore requested to also direct the respondent Board to grant 

the reqt. site NOC to the answering respondent unit. A copy of the application 

cum rec nest letter dated 31-1-2024 is ANNEXURE R-15. 

22. The next suggestion is that the unit should obtain authorisation under the 

Hazardiilus and Other Wastes (Management and Transboundary Movement) 

Rules, 	The unit had already entered into an agreement with one M/s 

Aggarw al Manufacturing Co & M/s Nimbua Green Field Punjab Ltd. Vide 

Membership No 2878 Dated 10.06.2021 for disposal of Used drums/containers, 

02) 

529



ETP sludge, 'Irocess residue and expired chemicals. A copy of the agreements 

arc annexed < s ANNEXURE R-16. 

23. The unit L iad already taken public liability insurance policy. Vide Policy No 

4008/319441233/00/000 Dated 05.12.2023 ICICI Lombard General Insurance 

Co. Ltd. and a copy of the same is ANNEXURE R-17. 

24. The unit had already prepared on site /off site emergency plan of the plant 

area which vas submitted to PPCB in June 2021. Still, the unit will submit the 

same again A copy of the On site emergency plan is being attached as 

ANNEXUII E R-18. 

25. The uni is in the process of improving the over all housekeeping of the plant 

process are L. 

26. The unl t is in process of limiting/improving the leakage and spillage in the 

manufactu ing process. The respondent submits that it is already taking extreme 

care and c ration to ensure that this does not happen. Still the respondent has 

issued ins ructions to his supervisor to ensure that this is not done. Instructions 

have alrez :Jy been issued to the supervisor to ensure that utilisation of material 

must be L :icier his supervision. A copy of such instructions is ANNEXURE R-

19. Furth r, the unit is also attaching the report obtained by it from one Jandiala 

Engineer :gig and Allied Services regarding examination of mixing tank as 

ANNEX I IRE R-20. 

27. The alit had already installed adequate fire-fighting arrangements in the 

plant wl lch includes Hose Reel system, Fire Hydrant system, Sand buckets, 

Portable Fire Extinguishers, Electrical/ manual siren for emergency/ accident 

situatior 5 which are adequate. Supporting proof is ANNEXURE R-21. 

28. The unit is maintaining proper ventilation system in the work Zone by 

providing proper exhaust along with filter and duct in the process area of green 

dye stu f. 
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29. The a Pit had already put up proper display board at the entrance gate as per 

the Hon' I:)le Supreme Court order in WP 657/1995. Copy of the same is 

ANNEX1 IRE R-22. 

30. 	That i is apposite to state over here that despite of the order dated 

31.05.202: Sh. Harpal Singh Senior Environmental Engineer Amritsar passed 

orders whi a revoking the Air consent of answering respondent vide order dated 

12.1.2024 'nd same is ANNEXURE R-23. The consent was revoked without any 

show eause . notice or order of competent authority merely on the basis of 

telephonic 1,::omplaint and without giving an opportunity to the respondent of 

being heart. The Respondent took supply from Gas Gujarat Gas Limited fuel 

However, liut to less pressure in winters, the unit also took the supply of gas from 

local Venel3r. The Respondent did not required fuel prior to December 2023. The 

pressure of 3ujarat Gas was not adequate with our processing machines so were 

compelled : took supply from local units. Furter, the Respondent on its own got 

Air Quality Check done on 08.12.23 (i.e. the date of complaint) and the report 

was within permissible limit. Copy of bills of purchase of Gas from Local 

Vendors and Air Quality Report is ANNEXURE R-28 and Annexure R-29. 

31. That there are more than 500 units in the Industrial Area but only Davinder pal 

Singh mo' 'e false complaints against the answering respondent. It is worthwhile 

to mention over here that all the complaints moved by Davinder Pal Singh were 

telephonic and no documentary evidence ever produced by him. It is further 

submitted during the inspection conducted by CPCB, Davinder Pal Singh 

himself rei.orded his statement that no violation of AIR and WATER committed 

by answer lag respondent. (copy of report enclosed). It is worthwhile to mention 

here that 1 ,nce Davinder Pal Singh try to ran over his car over the father of 

answering respondent Sh. Rakesh Handa. He is settling down his personal 

scores. ;4 
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32. That severs I times reminder sent to IIT DELHI for making the inspection in the 

premiseS t despite of reminders no one ever visit the premises. The record is 

ANNEXU: R- 24. 

33. That Adeqi acy Assessment report is ANNEXURE R- 25. 

34. The copy c f application moved to Hon'ble Deputy Commissioner Amritsar vide 

dated 14-1 -2023 is ANNEXURE R- 26. 

35. The Cons nt was already applied but same was rejected, despite all the 

compliance s fulfilled by the concerned unit. Again consent was applied and he 

Copy of ar 3lication applied for Hazardous substances is ANNEXURE R-27. 

__ 36. That it is lipposite to mention over here that the answering respondent never 

refused to comply with the directions issued by PPCB from time to time. The 

entire recc rd with respect to compliance of terms is enclosed. The EC was 

calculated an 67 days but the department miserably failed to explain as to what 

environme ltal damage was caused during those 67 days. No sample was taken 

by the PP( B employs on the day of Leakage incident. Rather they know the fact 

that it w Ls Hydrogen Peroxide which is not Hazardous to anyone. The 

Environm :ntal Compensation is imposed only if any damage is caused to nature 

and Livin beings but no such matter was reported neither PPCB produced any 

Lab repo] L or medical report in support of their case. Without seeking the 

permissio from appropriate authority, SE Harpal Singh in haste issued the 

orders for compensation in illegal and unlawful manner. The Bank Guarantee of 

Rs. 10 h c was in-cashed against the EC orders by the concerned PPCB 

departmei it and the same be also refund back to applicants. The auto generated 

consents .re Annexure R-30 and the Fire fighting instrument photographs are 

Annexure R-31. 

532



07C 
It is therefore prayed that the plea of the 

answering l'espondent be considered and directions be issued to PPCB not to 

entertain such false complaints in the near future. The answering respondent 

assures to -,lake compliance of every order issued by PPCB in future. The PPCB 

Amritsar 1 also directed to refund amount of Rs 10 sacs to applicant as being 

deducted f 	Bank Guarantee amount. 

Thanking You 

Rohit Hai da 

Amar Co',cur Chem India 
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PUNJAB POLLUTION CONTROL BOARD 
&nal Office, Plot No. 164, Focal Point, Malta Road, Amritsar eke 	0183-25E11420 	Wobsito:.ysnismppqp,mvA11 	email:- iouzoanreyahoo.corn 

No. 	3 c  

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention 

& Control of Pollution) Act, 1981. (24210653) 

Whereas, It is obligatory on the part of the industry to obtain the consent 
to es 3blish (NOC) u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 and 
u/s '5/26 of the Water (Prevention & Control of Pollution) Act, 1974 before 
estat 'ishing / expansion of the industry. 

And whereas, it is also obligatory on the part of the industry to obtain 
cons,  nt to operate an outlet under the Water (Prevention & Control of Pollution) Act, 
1971 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the industry. 

And whereas, it is mandatory on the part of industry to install proper and 
acieg ate pollution control devices so as to ensure that the concentration of various 
polity:rots in effluent/emissions being discharged by industry, confirms to the 
efflui It/emission standards as prescribed by the Board. 

And whereas, Regional Office, Amritsar has reported that continues 
com[ aint by Sh. Davinderpal Singh owner of M/s T.K Rubber, Plot No. 24-25, Focal 
Point Amritsar is being filed in this office on regular basis against the subject cited 
indu: try namely M/s Amar Color Chem, Plot No. 26, Focal Point, Amritsar. 

And whereas, this office has taken action on the complaints time to time 
and :lso Board has taken several actions in regard to the complaints. The complainant 
has so filed the complaint in Hon'ble NGT, New Delhi titled as Public Action Committee 
& Or vide 0.A No. 470 of 2023. 

And whereas, the detail of action taken by the Board for redressal of the 
corm laint and several events on the basis of the complaint are detailed as follow:-
RegE ding imposition of environmental compensation Rs. 837500/- Earlier directions 
were issued to the industry u/s 31- A of Air (Prevention & Control of Pollution) Act, 
1981 and u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 for 
discc mection of the electric connection of the industry. Due to court case, the PSPCL 
auth rities failed to disconnect the power supply available to the industry. Accordingly, 
direc ions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 & 31-A of Air 
(Pre 	& Control of Pollution) Act, 1981 issued vide no. 3333-37 dated 12.10.2022 
issuE to seal the entire plant & machinery along with D.G. Set of the industry 
imm diately was police protection. The industry not open the gate or allowed to seal 
the Hlant and machinery, but same was sealed by the officers of the Board on 
28.1 .2022 . 

And whereas, the industry remain in operation without valid consents of 
the oard and in violation to the directions issued u/s 33-A of Water (Prevention & 
Cont ol of Pollution) Act, 1974 & 31-A of Air (Prevention & Control of Pollution) Act, 
1981 of the Board. Due to abovesaid violations the EC of amounting Rs. 837500/- was 
impcHed vide letter no. 3672-73 dated 18.11.2022 to the industry which was calculated 
from the release date of stay vacate order i.e. 23.08.2022 till penultimate day of the 
seali g of whole machinery i.e. 28.10.2022. 

And whereas, M/s Amar Colour Chem India, Amritsar has filed appeal 
befo 2 Hon'ble Appellate Authority of the Board against the order dated 18.11.2022 of 
the Punjab Pollution Control Board vide which Environmental Compensation of Rs. 
8,37 500/-.  has been imposed before . A prayer has been made to set aside the order 
date 18.11.2022. Hon'b!e Appellate Authority has been disposed off the appeal filed by 
the i dustry vide order dated 04.01.2024. 

To Regd. 	 Dato: 3-6 02 

MIS Amar Colour Chem India, 
26 - Focal Point, 
Amirtsar. 

Sub: 
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And 
Au hority are reproduced 

whereas, The extract of the order passed by the Hon'ble Appellate 
as 

"After hearing the parties, I have examined the relevant do 
grievance of the appellant is that the Board has not extended an d° 

 °
c--

arn  
ents, The 

heliririg before the imposition of Environmental Compensation and the BoaPP°  
rt nu ity of 

in ::omplete violation of law laid down by the Hon'ble Supreme Court of Indriaci has 
acted 

nak  N ratei 	Limited v/s State of Gujarat. It is observed that the Board has laid '  downDeeP, 

• p xedure for imposing Environmental Compensation to industries, other project; and
Bs by passing an office memorandum bearing no. SEE(HQ2))2021/0mNo.5.17 datedn 

0 .10.2021 under the signatures of its Chairman." 

And whereas, the office memorandum dated 1.10.2021 issued by the  

F injab Pollution Control Board provides for at-least four essential features which are 
r quired to be complied before the Environmental compensation is imposed. The 
important features of the office order of the Board summarized are:- 

i) Placing of the matter before the Competent Authority justifying the reasons for 
imposition of Environmental Compensation. 

ii) The issuance of a show cause notice (with or without an opportunity of personal 
hearing) to the industry, project proponent, ULBs before the Chairman of the 

Board proposing to impose Environmental Compensation mentioning the violations 
therein. 

iii)Before conforming Environmental Compensation to any industry / project 
proponent, ULB the calculations shall be vetted by the committee constituted by 
the Board for this purpose vide office order no. 512 dated 19.5.2021. 

iv)The passing of speaking orders for imposition of Environmental Compensation. 

And whereas, in view of the facts recorded herein above, the case in hand 
remanded and relegated to the Chairman of the Punjab Pollution Control Board with a 

irection to -reconsider the case in accordance with the contents and elements 
ontained in office order no.517 dated 1.10.2022 issued by the Board for imposition of 
nvironmental Compensation. The Chairman, Punjab Pollution Control Board will pass a 
esh order in the case accordingly. The appeal stands disposed of in above terms. 

And whereas, original Application No. 470 of 2023 titled as Public Action 
ommittee & Ors filed before the Hon'ble NGT, New Delhi The complainant has filed a 

( )mplaint before the Hon'ble National Green Tribunal, New Delhi alleged that the 
dustry is running on ZLD but has been damaging the environment by releasing toxic 

c iges, fugitive fumes in ambient air as well as discharging harmful effluents in the 
nestic sewer illegally and in a very unscientific way, resulting in serious health 

r lated problems for residents, for workers of factory and public at large. 
And whereas, the Hon'ble National Green Tribunal (NGT), vide order 

I Igust 10, 2023 constituted a Joint Committee of three members comprising of One 
r presentative from State Pollution Control Board, Punjab, One representative from the 
C 'CB and One representative from Collector /DM, Amritsar. The Committee is directed 
t( visit the place and submit the factual and action taken report on extent of violation 
a d reasons for not taking action under Water Act, 1974 and Air Act, 1981 within four 
w ^eks. The State PCB will be the nodal agency for coordination and compliance. It has 
directed by the Hon'ble NGT in the order dated 10/08/2023, as follows: - 

"We deem It just and proper to call a report on the matter in issue in 
pi sent Original Application, from a Joint Committee constituted on the above cited 
m tter." 

And whereas, in compliance to Hon'ble NGT order committee comprising 
of the following members was composed:- 1. Sh. Nikas Kumar, IAS, SDM, Amritsar-II 
(N minated by District Magistrate, Amritsar) 2. Sh. 3 P Meena, Scientist-D, CPCB 
(N Iminated by CPCB, RD, Chandigarh) 3. Er. Sukhdev Singh, EE, PPCB, RO, Amritsar 
(N ,dal Officer, nominated by PPCB). 

• 
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And VihereaS, the COmmittrbe has been 8,20; vested with mandate to t He 	, t;it in
, dUeStion and veSted With following scope vide order

visidtaatentid 

Arid whereas', the Hon'ble National Green Tribunal has also directed t/)
es'Oonde. no, 2, 4 and 5 to submit an affidavit sr*parately. Accordingly a r(IP/Y 5hilPl! of ill idavit Mit; prepared and was Ned before the Hon'bfe NGT after vetting from 

the corm JAent authority of the Board. 
And whereas, the Hon'ble National Green Tribunal, New Delhi on dated 

06.02.20 '4 has passed following orders:- 
I, Gni VanCe in this Original Application is in respect of violation of environmental 

nor ns by respondent no. 5, Mis Amar Coiur Chem India, Piot Ho. 26, f=ocal Point, 
Arr itsar. The Tribunal by order dated 10.08,2023 had constituted a Joint 
Co . imittee and had called for the report from the Committee. The Joint 
Co imittee has submitted the report dated 21.11.2023 and the said report 
co tains following salient observations about the unit in question. 

2. A Horusal of the above salient observations by the Committee reveals that the 
re:londent no. 5 has defaulted and violated the requisite norms, 

3. Le Tried Counsel for the applicant, during the course of argument, has produced 
thi order dated 12,01,2024 passed by the Punjab Pollution Control Board revoking 
th Consent to Operate (CEO) granted to respondent no. 5. He is directed to place 
or record the said order by way of an affidavit. 

4. .ther the Counsel for respondent no. 5 nor the Counsel for PPCB are aware of 
ar ( such revocation order. Hence, they are granted liberty to obtain instructions in 
th ; regard 

5. Sc far as the issue of imposition of EC for past violation is concerned, the PPCB 
vi :I file the fresh report within three weeks disclosing the action taken in this 
rc jard. 

6. It is also the submission of the Counsel for the applicant that though the CTO has 
b en revoked, yet respondent no. 5 unit is functioning. PPCB will outs look into 
tt s aspect of the matter. If the CTO has been revoked, then the concerned 
authorities will ensure implementation of the said order, if there is no illegal 
in pediment in this regard. Hon'ble NGT has directed to file reply before next date 
hi aring i.e, 16.04,2024 through e-mail, Recent complaint against the industry and 
rc location of the consent under Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, a complaint regarding pungent odor and emitting black 
smoke ifias received telephonically from the prop, of adjoining unit. Accordingly, area 
under omplaint was visited on 08.12.2023 and pungent odor being released from the 
industr • observed from the roof of the adjoining unit. 

And whereas, this office asked GSPL through e-mail dated 09.12.2023 to 
submit tonsumption of PNG by the industry from last 06 months. Accordingly, GSPL has 
submit ad record vide e-mail dated 11.12.2023 and as per record submitted 
consur ption of PNG by the industry is zero from 24.09.2023 to upto 30.11.2023. It 
reveals from the record submitted by GSPL that the industry is not using PNG as fuel in 
its boi :r and is using non-consented fuel. In light of the observations/violations 
obsery d by the Joint Committee as well as complaint received from the adjoining 
industr and record submitted by GSPL regarding non-consumption of PNG (consented 
fuel). 

And whereas, consent to operate under Air (Prevention & Control of 
Polluticr9 Act, 1981 was revoked vide Zonal Office, Amritsar letter no. 164 dated 
22.01,; 1 )24, But the industry has obtained auto renewal of the consent to operate 
under cater (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control 
of Poll tion) Act, 1981 through OCMMS system of the Board which are valid upto 
25,11: 326. Special condition of the Board regarding audit/study from IIT, Delhi. 

And whereas, it is pertinent to mention here that earlier a special 
conditi n was imposed to the industry while granting CTO under Air (Prevention & 
Contro of Pollution) Act, 1981 and Water (Prevention & Control of Pollution) Act, 1974 
as and ,r: - 
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The industry shall get the environmental audit/study regarding adequacy of Effluent 
tree ment plant, Air pollution Control Devices installed for control of fugitive emission 
fror various processes, from IIT Delhi on its own cost within 3 months. But till date the 
inch 13try has failed to submit audit/study report from IIT Delhi. 

And whereas, opinion of SLO of the Board Vide above e-note dated Senior 
Lay\ Officer of the Board has opined as under:- 

1 The Hon'ble National Green Tribunal has passed order dated 1.12.2023 in the 
case. In para no. 3 of the order, it is mentioned that Joint Committee has 
submitted the report dated 21.11.2023 which reflects non-compliance and 
violations by the project proponent respondent no.5 and objections to the report 
of the committee has also been filed by the applicant. The objections filed by the 
applicant to the Joint Committee report may be downloaded from the website of 
the Hon'ble National Green Tribunal. 

;1 . Though the Hon'ble Tribunal has allowed the prayer of the counsel for respondent 
no.5 i.e M/s. Amar Colour Chem India to file reply / response to the reports, but 
the Board may also act on the joint committee report in reference to non-
compliances and violations as mentioned in the report of the Joint Committee. 

:b. The Board may examine the Joint Committee report and then issue notice 
disclosing the violations to M/s. Amar Colour Chem India with an opportunity of 
hearing before the Competent Authority, so that necessary action is taken by the 
Board on the report of the Joint Committee. 

And whereas, in view of the above Regional Office recommended that 
abi I've all mentioned sequence regarding non compliances observed by the Joint 
Co imittee (constituted by Hon'ble National Green Tribunal, New Delhi), and 
rec :immendations of the said committee, Imposition of environmental compensation Rs. 
83 500/-, Case pending before Hon'ble NGT, New Delhi, Recent complaint, Revocation 
of 1,:onsent under Air (Prevention & Control of Pollution) Act, 1981, Auto renewal of 
col Isents obtained by the industry under Water (Prevention & Control of Pollution) Act, 
19'4 and Air (Prevention & Control of Pollution) Act, 1981 through online system and 
spi cial condition of the Board regarding audit/study from IIT may be considered during 
pe :tonal hearing before the competent authority of the Board which has already been 
ap roved. 

And whereas, it is pertinent to mention here that Hon'ble National Green 
TriHunal vide order dated 06.02.2024 has directed PPCB to file the fresh report within 
thL!e weeks disclosing the action taken w.r.t. imposition of EC for past violation is 
co cerned. 

And whereas the industry was given an opportunity of personal hearing 
be pre the Chairman of the Board on 19/03/2024 but no one from the industry attended 
the said hearing. 

And whereas, the industry is violating the provisions of Water (Prevention 
&I ontrol of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, it has now been proposed to initiate action against the 
in ustry under the Water (Prevention & Control of Pollution) Act 1974 as amended in 
lc 38 & Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987. 

As such, you are, hereby given Final opportunity of personal hearing, to 
filE objections, if any, on the proposed action before the Chairman of the Board at 
Va Havaran Bhawan, Nabha Road, Patiala on 28-03-2024 at 11.00 AM failing 
wf Ich it will be presumed that the Project Proponent has nothing to say and the Board 
sh ill go ahead to take action as proposed under the Water (Prevention & Control of 
Po ution) Act, 1974 & Air (Prevention & Control of Pollution) Act 1981 without giving 
an, further notice / opportunity. 

Environmental Engineer 
For Senior Environmental Engineer 
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Dated. 	  

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollutior Control Board Regional Office, Amritsar for information and necessary action. 
He is rii quested that this letter must be delivered to the industry well before 
the dat of hearing. 

Environmental Engineer 
For Senior Environmental Engineer 
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Amar Colour Chem India 
A GOVERNMENT RECOGNIZED EXPORT HOUSE 

Manufacturers, importers & Exporters of Basic Dyes,  Chemicals & Pharma Raw Materials 

"" +91-97792-60903 accexportersghotmall.com  Amarindialtd 

+91-62849-16659 infogamarcolour.com  I amarcolour 

+91-98150-91377 i  rohltgamarcolourcom www.amarcolour.com  

Work & Corp. Ottict : Plot No. 26, 
Old Focal Point, Ne r Hyatt Hotel, 

Amritsar 143001 unjab) INDIA. 

To 
Date:28-03-2024  

The Chairm in 

Punjab Poll' ition Board 

Patiala 

Sub: 	
Al alication not to im ose Environmental Com ensation u on Amar Colour Chem India 26 
Fo al point Amritsar w.e.f 23-8-2022 to 28-10-2022 

Sir 

With due lespect 

It is for It kind perusal of the esteemed authority that the consent of Air and Water of Amar Colour 

Chem In' is revoked by PPCB vide order dated 18-8-2022 and directions was issued to Punjab 

Electricit Board to Dis-connect the Electricity connection of the concerned Unit. 

The Unit was already in litigation with Electricity Department whereby stay order 
favourin the Unit were issued in separate matter. On 14-10-2022 mother of Mr. Rakesh Handa left 
for her I.  avenly abode. The Hon'b!e Deputy Commissioner Administration passed order not to take 
any attic -1 during the 13 days mourning period. 

The EC was calculated from the period 23-8-2022 to 28-10-2022 which includes the 

15 days ;raced by Hon'ble DC Amritsar. The non-working 8 days i.e Monday (on every Monday 

Industry remains off) also calculated. The gazetted holidays were also calculated. If all these days 

calculat,  d it come to more than 35 days when officially the Unit remain closed. During the said 

period 1 le concerned EXEN and SDO of PPCB Amritsar in person visited the unit. In reply filled by 

PPCB bi fore NGT they admit the fact regarding the collection of sample. Despite the personal visit to 

unit no even a single notice was ever issued regarding the working of Unit. No record was ever 

summc ied by the department to show the working of unit. 

Moreover not even a single document or photograph placed on record to 
show le working of unit. The leakage incident did not prove the working of unit as the drums were 

unloa,  ied on the same day. The order of same was places prior to 23-8-2022. Nor is there any 
evider:e that any damage caused to nature or nurture. The BG of 10 lacs taken as security adjusted 

agains the EC compensation without issuing any Show Cause notice to party. 

In the light of above said pleading I humbly request to evade the liability of EC upon 

the saic unit and may kindly set aside the order of Sh. Harpal Singh S.E. PPCB Amritsar 

Thankin You 

Rohit Ha, xia. 

ForAmar Cols s ir Chem India 

p12.4- 
• Partner 
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	PUNJAB POLLUTION CONTROL BOARD 
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar 

•ele Fax:- 0183-2581420 	Website:- wjqxppgLit_3. 	in 	email:- seezoasr@yahoo.corn  No. 1\\ Z 
1 D Regd. 	 Date: o &1 r1 

1.2'e,?ti 

M/s Amar Colour Chem 
26, Focal Point, 
Amritsar. 

;object: 	Proceedings of the personal hearing given before the Chairman 
of the Board on 28.03.2024 in reference to Show cause notice 
for violations of the provisions of Water (Prevention & Control 
of Pollution) Act, 1974 and Air (Prevention & Control of 
Pollution) Act, 1981 (24210653). 

Following were present:- 

On behalf of Board: - Dr. Krunesh Garg, CEE, Jalandhar 
Er. Sukhdev Singh, EE, RO, Amritsar 
Er. Vinod Kumar, AEE, RO, Amritsar 

On behalf of the industry: - Sh. Rohit Handa, Partner 

A. Environments! Compensation imposed for earlier violations:  

At the outset, the Environmental Engineer, Regional Office, Amritsar brought out 

that earlier Environmental Compensation of Rs. 8,37,500/- was imposed upon the 

industry vide letter no. 3672-73 dated 18.11.2022 considering violation period from 

the period from 23/08/2022 to 28/10/2022 during which the industry remained in 

operation in spite of revocation of consent to operate under Water (Prevention & 

Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and 

confirmation of directions for closure of industry for violations observed earlier. 

Thereafter, the industry filed appeal before the Appellate Authority with a prayer to 

set aside said order. The appeal came up for hearing before Appellate Authority on 

04/01/2024 and was disposed off with the following order: 

"After hearing the parties, I have examined the relevant documents. The main 

grievance of the appellant is that the Board has not extended an opportunity of 

hearing before the imposition of Environmental Compensation and the Board 

has acted in complete violation of law laid down by the Hon'ble Supreme Court 

of India in Deepak Nitrate Limited v/s State of Gujarat. It is observed that the 

Board has laid down the procedure for imposing Environmental Compensation 

to industries, other projects and ULBs by passing an office memorandum 

bearing no. SEE(HQ2))2021/0MNo.517 dated 01.10.2021 under the signatures 

of its Chairman. 

1 
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The office memorandum dated 01.10.2021 issued by the Punjab Pollution 

Control Board provides for at-least four essential features which are required to 

be complied before the Environmental compensation is imposed. The important 

features of the office order of the Board summarized are: 

Placing of the matter before the Competent Authority  

imposition of Environmental Compensation. 

justifying the reasons for 

b. The issuance of a show cause notice (with or without an opportunity of personal 

hearing) to the industry, project proponent, ULBs before the Chairman of the 

Board proposing to impose Environmental Compensation mentioning the 

violations therein. 

c. Before conforming Environmental Compensation to any industry / project 

proponent, ULB the calculations shall be vetted by the committee constituted 

by the Board for this purpose vide office order no. 512 dated 19.5.2021. 

d. The passing of speaking orders for imposition of Environmental Compensation. 

In view of the facts recorded herein above, the case in hand is remanded and 

relegated to the Chairman of the Punjab Pollution Control Board with a direction 

to reconsider the case in accordance with the contents and elements contained 

in office order no.517 dated 1.10.2021 issued by the Board for imposition of 

Environmental Compensation. The Chain-nal-I, Fur/ b Folitition Control Board 

will pass a fresh order in the case accordingly. The appeal stands disposed of 

in above terms." 

B. Hon'ble NGT Matter O.A. No. 470 of 2023 titled as Public Action 
Committee & Ors  

The officers further brought out that a compliant was filed before the Hon'ble 

NGT, New Delhi i.e. O.A No. 470 of 2023 alleging that the industry is running on ZLD 

but has been damaging the environment by releasing toxic gases, fugitive fumes in 

ambient air as well as discharging harmful effluents in the domestic sewer illegally and 

in a very unscientific way, resulting in serious health related problems for residents, 

for workers of factory and public at large. 

Honble National Green Tribunal (NGT), vide order dated August 10, 2023 

constituted a Joint Committee comprising of One representative from State Pollution 

Control Board, Punjab, One representative from the CPCB and One representative from 

Collector /DM, Amritsar. The Committee was directed to visit the place and submit the 

factual and action taken report on extent of violation and reasons for not taking action 

under Water Act, 1974 and Air Act, 1981 within four weeks. The State PCB was 

appointed nodal agency for coordination and compliance. 
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The nominated committee members visited the Industry on 20/10/2023 and 

:suggested following measures:- 

a) The committee suggests that local administration /PPCB should keep stringent 

surveillance to discharge of the effluent in addition to releasing toxic gases 

and fugitive fumes in ambient air as well as discharging harmful effluents in the 

domestic sewer illegally. 

b) The unit should obtain permission from Central Ground Water Authority 

(CGWA)/ PWRDA for ground water abstraction. 

c) The unit should install electromagnetic flow meter in place of. Mechanical type 

water meter at tube well and log book of the same was maintained. 

d) Emergency preparedness plan based on the hazard identification and risk 

assessment and disaster management plan should be implemented in the unit. 

e) The unit should. obtain valid registration/NOC permission from concerned SPCB 

for trading of hazardous chemical in their premise namely Acetic acid, sulphuric 

acid, oxalic acid etc. 

f) The unit should obtain authorization under the Hazardous and Other Wastes 

(Management, &Transboundary Movement) Rules, 2016 from PPCB for disposal 

of Used drums/cOntainers, ETP sludge, process residue and expired chemicals. 

g) The unit should be taken public liablity insurance policy. 

h) The unit should prepare on site /off site emergency plan of the plant area. 

i) Over all housekeeping of the plant process area should be improved. 

j) Leakage and spillage in the process needs to be improved. 

k) The unit should install adequate firefighting arrangements in their plant i.e. 

Hose Reel system, Fire Hydrant system, Sand buckets, Portable Fire 

Extinguishers, Electrical/manual siren for emergency/ accident situation. 

I) The unit should carry out regularly occupational health checkup of engaged 

workers and records of the same was maintained. 

m) The unit should maintain proper ventilation system in the work Zone by 

providing proper exhaust along with filter and duct in the process area of green 

dye stuff. 

n) The unit should put up proper display board at the entrance gate as per the 

Hon'ble Supreme court order in WP 657/1995. 

The reply based on the basis of observations/suggestions of the committee 

was filed before the Hon'ble NGT on 28/11/2023. 
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The case further came up for the hearing on 06/02/2024 and Hon'ble NGT 

passed the following orders: - 

I. "Grievance in this Original Application is in respect of violation of environmental 

norms by respondent no. 5 i.e. M/s Amar Colur Chem India, Plot No. 26, Focal 

Point, Amritsar. The Tribunal by order dated 10.08.2023 had constituted a Joint 

Committee and had called for the report from the Committee. The Joint 

Committee has submitted the report dated 21.11.2023. 

2 A perusal of salient observations by the Committee reveals that the respondent 

no. 5 has defaulted and violated the requisite norms. 

3. Learned Counsel for the applicant, during the course of argument, has produced 

the order dated 12.01.2024 passed by the Punjab Pollution Control Board 

revoking the Consent to Operate (CTO) granted to respondent no. 5. He is 

directed to place on record the said order by way of an affidavit. 

4. Neither the Counsel for respondent no. 5 nor the Counsel for PPCB are aware of 

any such revocation order. Hence, they are granted liberty to obtain instructions 

in this regard 

5 So far as the issue of imposition of EC for past violation is concerned, the PPCB 

will file the fresh report within three weeks disclosing the action taken in this 

regard. 

It is also the submission of the Counsel for the applicant that though the CTO has 

been revoked, yet respondent no. 5 unit is functioning. PPCB will duly look into 

this aspect of the matter. If the CTO has been revoked, then the concerned 

authorities will ensure implementation of the said order, if there is no illegal 

impediment in this regard." 

It was directed to file reply at least one week before next date of hearing i.e. 

16.04.2024 through e-mail. 

It is further informed that earlier consents of the Board were granted to the 

industry on 27/06/2023 with special condition that the industry shall get the 

environmental audit/study regarding adequacy of Effluent treatment plant, Air 

pollution Control Devices installed for control of fugitive emission from various 

processes, from IIT Delhi on its own cost within 3 months..  

A complaint regarding pungent odor and emitting black smoke was received 

telephonically from the Prop. of adjoining unit. Accordingly, area under complaint was 

visited on 08.12.2023 and pungent odor was felt being released from the industry from 

the roof of the adjoining unit. 
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In view of the observations/violations observed by the Joint Committee as well 

as complaint received from the adjoining industry and record submitted by GSPL 

regarding non-consumption of PNG (consented fuel), the Consent to operate under Air 

(Prevention & Control of Pollution) Act, 1981 was revoked vide Zonal Office, Amritsar 
letter no. 164 dated 22.01.2024. 

Afterwards, the industry has obtained auto renewal of the consent to operate 

under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control 

of Pollution) Act, 1981 through OCMMS system of the Board claiming compliances on 

self-declaration basis, which are valid upto 25.12.2026. 

In view of the orders of the Appellate Authority regarding passing fresh order 

on imposition of Environmental Compensation, orders of the NGT, implementation of 

suggestions of joined committee and conducting Environmental Audit/ Study from IIT, 

Delhi by the industry, a show cause notice bearing no. 936 dated 20.3.2024 for 

violation of the provisions of Water (Prevention & Control of Pollution) Act, 1974 and 

Air (Prevention & Control of Pollution) Act, 1981 was issued to the industry with an 

opportunity of personal hearing before the Chairman of the Board on 28.3.2024 

Sh. Rohit Handa, partner of the industry appeared for hearing before the 

Chairman of the Board on 28.3.2024. During hearing Sh. Rohit Handa, Partner 

contested the amount of Environmental Compensation @ Rs. 8,37,500/- imposed upon 

the industry stating that the industry remained closed for 13 days due to demise of his 

grand-mother. He submitted that his grand mother was serious during those days and 

died on 14/10/2022. The industry was not operated for 13 days due to mourning from 

14/10/2022 to 26/10/2022. Also order in this regard was obtained for not sealing the 

plant and machinery of the industry from Deputy Commissioner, Amritsar. Considering 

the mourning period, weekly off and gazetted industrial holidays on account of Gandhi 

Jayanti and Dusshehra, the industry was only operated for 32 days. The partner further 

that he contacted IIT, Delhi through e-mails for Environmental Audit / Study of the 

industry, however, no response has been received from the said institute so far. He 

requested not to impose any EC as the industry has complied with all the suggestions 

and recommendations of the committee. He also submitted documentary evidence in 

support of his claim. As far as non-consumption of PNG (non-consented fuel) is 

concerned, the representative of the industry' replied that they obtain supply of PNG 

from GSPL but due to less pressure in winters the unit also obtained the supply of the 

Gas from local vendor and submitted copy of bills as evidence towards purchase of 

gas. 

After hearing the partner of the industry, the Chairman of the Board 

observed that the industry kept on operating its plant inspite of the directions issued 

by the Board and as such the industry deserves no leniency in this regard. The industry 
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also owes duty towards the protection of environment but the industry has not 

bothered to comply with the directions issued by the Board. Thus, no ground is made 

out to deduct any amount of environmental compensation. However, the competent 

authority of the Board decided to request IIT, Delhi officially immediately to conduct 

environmental audit of the industry within one month. 

After hearing the officers of the Board as well as representative of the industry 

and considering the material facts on file, thcc chairman of the Board decided as under 

thati 

1. The EC imposition case of the industry shall be referred to the EC 

assessment committee for calculation of environmental 

compensation. 

2. After the receipt of report of the Environmental Compensation 

assessment committee, separate speaking order for imposition of 

Environmental Compensation will be passed by the Board. 

3. The industry shall deposit the amount of Environmental 

Compensation within 07 days with the office of the Board at Amritsar 

after the order is conveyed. 

4. The Regional Office shall visit the industry and verify the compliances 

claimed to be made by the industry with regard to the suggestions 

and recommendations of the Joint Committee and submit report 

within next 02 weeks. 

S. In case of non- compliance of decisions mentioned at Sr.No.2 to 4 

above, auto renewal of consents obtained by the industry shall stand 

revoked without any further notice. 

Senior Environ ental Engineer 
Zonal Office, Amritsar 

for and on behalf of the Board 

Endst No... 	 Dated... 

A copy of the above is forwarded to the Environmental Engineer, Regional 
Office, Amritsar for information and necessary action. 

S41. 
Seliior Environmental Engineer 

Zonal Office, Amritsar 
for and on behalf of the Board 
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Endst No... Dated... 

A copy of the above is forwarded to the Senior Environmental Engineer (HQ-1), 
Punjab Pollution Control Board, Patiala for assessment of Environmental 
Compensation in the matter and for submission of its recommendations within 07 
days positively. 

Senior Environmental Engineer 
Zonal Office, Amritsar 

for and on behalf of the Board 
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Punjab Fire Services 
(Amritsar MC) 

FIRE SAFETY CERTIFICATE 
ecfftexpirZ43-6 

NOC No 107-84625-Fire/65811 
ZEI 

NOC Type: New 	Dated 01-Apr- 

Certified that the Amar Colour Chem India at Plot No 26, Old Focal 
Point Near Hyatt Hotel Amritsar comprised of 0 basements and 3 (Upper floor) 
owned/occupied by Rakesh Handa have compiled with the fire prevention and fire 
safety requirements of National Building Code and verified by the officer concerned of 
fire service on 01-Apr-2024 in the presence of Rakesh Handa (Name of the owner or 
his representative) and that the building / premises is fit for occupancy group Group-G 
subdivision G-Z (As per NBC) for period of one year from issue date. Subject to the 
following conditions. 

Issued on 01-Apr-2024  at Amritsar MC 

3Fraa caJr 	 t fa Amar Colour Chem India #134 Plot No 26,0Id Focal Point Near Hyatt 
Hotel Amritsar Fr43 0 17:fg-e 41-J.  3 (124-dgt qran) 3-(25--44f3/collie,cr Rakesh Handa t 4T-dr 
Em-r6+ 	tire »-r 	crkiddl airs 	Ua 4a bf.. rra ffl-Fr 	b-rar Eryg 
farti; 01-Apr-2024 	f4tr Rakesh Handa 	 fi*H )543:t Z* tprolt) »r3 fb-rra-s / t•acfr 
)1far0 Fit I•U tl Occupancy Group Group-G subdivision G-2 0-6. 9l. 	v4-6-37-3) Igre 
g Kra:To 	oLri- 	5).(-67ra 	 

Wel aide) l fl4J101-Apr-2024  L4E/Amritsar MC. 

1. Fire Safety arrangements shall be kept in working condition at all the times. 

4, Fire Officer can check the arrangements of fire safety at any time, this certificate 

dL 	 3T 
rait -en 4 fuu )-brOfdde FrWP3V ffitur,  

will be withdrawn without any notice if any deficiency is found. 

d,fd firdtg wftwet 1'44 tc+ 	774 	qa Tau,  ftaaat 	viit 

ua FP-1.  4-er   avtidit weld Fia aft mai 

2. No, alteration/ addition/ change in use of occupancy is allowed. 
far7 3--vi Erearw/ urt1/ coririorcr Pea Ereffru xnr-dt t 

3. Occupants/ owner should have trained staff to operate the operation of fire 
safety system provided there in. 

tau ?),Tar Er5Vet Liiat 	 aft/ Kraai i-vi4-d-grftrhtT rt 
ErallImiT H41 

5. Occupants/ owner should apply for renewal of fire safety certificate one month 
prior to expiry of this certificate. 

wrwa gr-dt 	te-et )-1c1 	fade t )-1 43x telta )-06-Tur-dui cf14 	 
z,54turee Nur: 

* Above Details cannot be used as ownership proof. 

9003 EratiTO are rt,cd,d1 .  1rrnur6i d Rtgendira&wr 	i 

* This is digitaly created cerificate, no signatue are needed 

fue• f4rti<eft (afllzgatft3) f37gra ablfarnfr ildelfdae fffl:r feu outs tyt a41113 adT di 

liispection Report by Fire Officer 
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1 a) Name a id address of the unit and location of the 

b)  Name o the Occupier of the facility /Operator of 
disposa facility  

2 Nature ;Ind quantity of Hazardous waste handled in T/An 

MANAGING PARTNER c)  

9815091377 d)  

Designs :ion 

Mobile 10  

e-mail e)  

0 
Generation,Storage,Disposal 

Authori ation Type Applied For 

Authori ation required for g) 

activity 
AMAR COLOUR CHEM INDIA 
26 FOCAL POINT 

RAKESH HANDA 

num (or) KL/Annum 

accexporters@hotmail.com  

Fresh 

041 /4)oeukt 

(61 
PUNJAB 

*!mw 
"401 

Punjab Pollution Control Board 
[See Rules 6(1)] 

APPLICATIC1N REQUIRED FOR GRANT/RENEWAL OF AUTHORISATION FOR GENERATION OR 

COLLECTIO '4 OR STORAGE OR TRANSPORT OR RECEPTION OR RECYCLING OR REUSE OR 

RECOVERY  '')R PRE PROCESSING OR CO- PROCESSING OR UTILISATION OR TREATMENT OR 

DISPOSAL C 17  HAZARDOUS AND OTHER WASTE 

Industry Id 
	

G13ASR200026 	 Application No : 24123943 

To 
The Member iecretary, 
Punjab Polk I;ion Control Board, Patiala. 

Sir , 
I/We hen by apply for authorisation/renewal of authorisation under the Sub-rule (1) of Rule 6 of the 

Hazardous an I Other Wastes (Management and Transboundary Movement) Rules, 2016. 

1 
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Nam( of 
Proc ss 

Name of 
Hazardo 
us Waste 
(Categor 

y No) 

Quantity Waste 
Type 

Waste 
Storage 

Waste 
Disposal 

Source 
of 

generatio 
n of 

waste 

Physical 
status 

Quantity 
stored at 
any time 

Quantity 
accumul 
ated as 
on 31st 
March 

35. 
Purificl ion 
and 
treatment of 
exhaust 
air/gas( 	, 
water a d 
waste v iter 
from th 
process sin 
this sch 1 dule 
and cor mon 
industry 11 
effluen 
treatmelit 
plants 
(CETP ) 

35.3- 
Chemica 
1 sludge 
from 
waste 
water 
treatmen 
t 

1.8 
T/Annu 
m 

Land 
fillable 

HDPE 
Bags 

Disposal 
to 
common 
TSDF 
facility 

Sludge 
from 
waste 
water 
treatmen 
t 

• 

Sludge 1.21 0.946 T 

33. 
Handling of 
hazard( his 
chemic is 
and wa tes 

33.1- 
Empty 
barrels/c 
ontainers 
/liners 
contamin 
ated with 
hazardou 
s 
chemical 
s /wastes 

900 
Number/ 
Annum 

Recyclab 
le 

Plastic 
Drums/T 
anks 

Disposal 
to 
common 
TSDF 
facility 

Raw 
material 

Solid 21 18 
Number 

5. Indu trial 
operati ns 
using 
minera or 
synthetic oil 
as lubri .ant 
in hydr ulic 
system or 
other 
a . . licalions 

5.1-Used 
or spent 
oil 

0.03 
KL/Ann 
um 

Recyclab 
le 

MS 
Drums/T 
anks 

Disposal 
to 
common 
TSDF 
facility 

DG set Oily 0 0 KL 

Year o: commissioning and commencement of 
	

1997 
Produc ion? 

3 a) 

two shifts b) Wheth( r the industry works 1 shift/2 shifts/round the 
clock? 

2 
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4 Provide ;opy of the Emergency Response Plan (ERP) 
which s ould address procedures for dealing with 
emergeiloy situations (viz. Spillage or release or fire) as 
specifies. in the guidelines of Central Pollution Control 
Board. !lach ERP shall comprise the following, but not 
limited ): 
ii,'/2 Cot wining and controlling incidents so as to 
minimi; ; the effects and to limit danger to the persons, 
environment and property; 
1,'/2 	ementing the measures necessary to protect 
persons <cnd the environment; 
Ye:/2 Del;ription of the actions which should be taken to 
control he conditions at events and to limit their 
conseqt. ;nces, including a description of the safety 
equipm nt and resources available; 
Ii,'/2 An ngements for training staff in the duties which 
they are expected to perform; 
Iz,V2 An ,ngements for informing concerned authorities 
and elm rgency services; and 
ItY2ArrItngements for providing assistance with off-site 
mitigate ry action. 
(To be ;Ittached separately)  

Attached 

5 Provide undertaking or declaration to comply with all 
provisi( -is including the scope of submitting bank 
guarant e in the event of spillage, leakage or fire while 
handlin , the hazardous and other waste 
(To be ttached separately)  

Attached 

6 Hazard. )us waste generators : 

a) Produc 1: Details: 

Product Name Quantity Unit 

re (Basic Yellow 2) 1.5 Metric Tonnes/Day 

green 0.1 Metric Tonnes/Day 

Aurami 

Malchi 

b) By Pro luct Details: 

Raw-Material Name Raw-Material Quantity Unit 

c) Manuft ;taring process with flow sheet indicating 
Input, ( utput and sources of HW generation  

attached 

e) Hazard Its and other wastes generated from storage of 
hazard( us chemicals as defined under the Manufacture, 
Storage and Import of Hazardous Chemicals Rules, 
1989. 

attached 

Place: 
	

Signature of the Applicant 

Date: 
	 Name and Designation 

Enclosures : 
1. Site Plan of the industry showing the location of hazardous waste storage area/room (Attached) 

2. Verification from prescribed by the board for verification of the data mentioned in Form-IV (Attached) 

3 
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3. Annual return in fo m IV as prescribed in the Hazardous Waste (Managment,Handling & trans-Boundary 
Movements )Rules ,2( I )8 (Attached) 

4. Manufacturing pro ess Details alongwith process flow Chart (Attached) 
5. Copy of agreemen' signed with Common Hazardous Waste Treatment Facility regarding disposal of hazardous 
waste (Attached) 

6. List of Directors id Partners (Attached) 

7. Production details 1)f the industry (Attached) 

8. Manufacturing prc :ess with flow sheet (Attached) 

9. 5.1 Agreement 	Attached) 

10. Hazardous waste 33.1 (Attached) 

11. Form IV (Att. .hed) 

4 
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